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0.A.No.282/2002
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, 13.12.2002 . Four weeks time allowed to the
respondents = for filing = of written

statement. List for orders on 17.1.2003.
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5=-6-2003 Heard counsel for the parties.
Hearing ccncluded. Judgment delivered
in open Court, kept in separate sheets.
The application is allowed.in
terms of the order. No order as to

costse.
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CENTRAL AUMINISTRATIVE TRIBUNAL
GUWAHAT I BENCH

| | 0.A. / R.A. No. .282, . . of 2002
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! smt Chitra Devi . . .APPLICANT(S).

) ] - . o -3 o L] o e - 3 [-] o
® © & ﬁ [} !
it
i :
¥ !
o . :
.. . j Sri B. Malakar = . . ADVOCATE FOR THE
E APPLICANT(S).
~ .
Voo
S
| -
* - VERSUS -
. . L ,Union of India & Ors. = = = = = . .  RESPONDENT(S).
b osrd .C.G.S.C. _ _
. . . pri A.Deb Roy, Sr.C.G.s.t. = = = ADVOCATE FOR THZ
| ' RESPONDENT(S).
i | —TTTTTTT

THE =HO%N‘BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN

THEFHON'BLE MR R.K.UpadhyaysAdministrative Member

. _ .
L. Whéther Reporters of local papers may be allowed to see
the judgment 2

2. To be referred to the Reporter or not ?

1 1l -

3. %héther their Lordships wish to see the fair copy of the

L

judgment ?

4. %h%ther the judgment is to be circulated to the other
Benches ? '

Judgment delivered by Ho'ble Vice-Chairman
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Original Application No. 282 of 2002.

Date of Order : This the 5th Day of June, 2003.

The Hon'ble Mr Justice D.N.Chowdhury, Vice-Chairman.

The Hon'ble Mr R.K.Upadhyay@,Administrative Member.

Smt Chitra Devi, .
Wife of Sri Gangaram Biswakarma,

Khalasi (Casual) C.W.C.,
N.I.S.D Jang, Arunachal Pradesh .+ .Applicant.
By Advocate Sri B.Malakar.
- Versus -
l. Union of India,
represented by the Secretary,
C.W.C.,New Delhi.

2. The Executive Engineer,
NEID~III, C.W.C.,Itanagar .« sRespondents

By Advocate Sri A.Deb Roy,Sr.C.G.S.C.

O R D E R (ORAL)

CHOWDHURY J.(V.C)

The applicant was engaged as a casual labour under

the respondents since 1992. The applicant alongwith 10
others were engaged as <casual labourers under the
respondents initially from 14.1.92 to 28.2.92 and she was
paid consolidated pay of k.570/- per month. She was
thereafter also engaged from time to time as casual
labourer by the respondents. By communication dated 24.2.99
the applicant was advised to submit the employment
registration details for taking necessary action. The said
communication indicated that the process for conferment of
temporary status to casual labourers was considered in
accordance with the Department of Personnel and Training
Memo dated 10.9.93. The applicant accordingly submitted her
employment registration particuars. By its order dated
20.2.99)50 persons were conferred temporary status but the

name of this applicant did not appear in that 1list. By
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order déted 29.11.2000 the applicant was conferred temporary
status under the scheme. Again by the impugned order dated
30.4.2001, the earlier order dated 29.11.2000 conferrinpg
temporary status to the applicant was cancelled. Hence this
applicétion assailing the legitimacy of the order of

cancellation.

2. Heard Mr B.Malakar, learned counsel for the applicant
and Mr A.Deb Roy, learned Sr.C.G.S.C for the respondents at
length. Mr B.Malakar, learned counsel for‘ the applicant
submitted that the respondents in a most arbitrary manner
and in violation of the rule cancelled the order conferring
temporary status on the applicant. The applicant also
completed 120 days in a year in terms of the scheme for
conferring temporary status. Mr A.Deb  Roy:. learned
Sr.C.G.S.C on the other hand contended that the applicant
was engaged as casual labourer purely on temporary basis
with effect from 1.7.98 to 6.11.2002. As pef the memorandum
issued by the Government of India, Department of Personnel
and Training dated 10.9.93 such casual labourers were to be
engaged through the Employment Exchange. The applicant was
not engaged through the Employment Exchange at the time of
initial engagement in 1991-92. The applicant;was erroneously
conferred temporary status which was subseqﬁently reviewed
by cancelling the order.

3. " We have considered the materials on records and the
submissions made by the learned counsel for the parties. On
the own showing of the respondents'the applicant was engaged

as casual worker. As per the communication it appears that

\ r\//\fhe applicant was engaged with effect from 14.1.92 'to

28.2.92 on a consolidated pay of Rs.570/- per month.
Subsequently her engagement was extended on different spells

and by that way she had completed more than 120 days. When

t contd.3
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the apblicant was engaged and on being satisfied she was
conferred with temporary status, it was not justified on the
part of the respondents on the purported plea of want of
sponsorship of.the Employment Exchange for cancellation of
the order of conferment of temporary statué. The applicant
subsequently submitted the employment registration document
to the respondents on the advise of the respondents. For the
mistakes of the respondents the applicant cannot be
faulted. The impugned order dated 30.4;2001 is also flawed
on the ground of procedural impropriety. Admittedly the
respondents took a conscious decision to confer the
applicant the temporary status vide order dated 29.11.2000.
The applicant was accordingly conferred with a right to earn
a livlihood in view of the status and to be considered for
regularisation of service in the light of the scheme. The
impugned order of cancellation of the temporary status
visited with civil consequences and without following the
principles of natural Jjustice. The impugned order is
vitiated on thét ground also.

For all the reasons stated above the impugned order
dated 30.4.2001 is set aside and the application is allowed.

There shall, however, be no order as to costs.

( R.K.UPADHYAYA )
ADMINISTRATIVE MEMBER

l///-_,//”/;~\//
'( D.N.CHOWDHURY )
VICE CHAIRMAN
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Application Undor Section
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Tribunal Act, 1985.

Data of f£iling 3

Regigtration No. :
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Registrar.



1.

(1)
(ii)
(iii)

(iii)

2

(i)

(ii)

(iii)

(iv)

Smti Chitra Devi

Wife of Sri Gangaram Baswakarma
Khalasi (Casual) C.W.C.

N I s D,-Jang, Arunachal Pradesh

soe Appli cant

Vrs.
1. The Union of India
represented by the Secraetary, C.W.C.
New Delhi. ‘
2. The Executive Engineer, N EI D

- III' CQWOCQ Itm‘g‘ro

-+« Rewpondents

particulars of the _{Smglicmt 3

Nama : Smti Chitra Devi
Husband's name: Sri Gangaram Biswakarma
Designation and

office which : Casual Khalasi under Asst. Engineer,
emp loyed NI S D/ CWeCo / Jange

Addrass for s As at (iii) above.
service of
notice

Particulars of the Respondents s

- The Union of India, represented by the Secrctary,

Central Water Commission, New Delhi

The Executive Engineer, North Eastern Investigation
Division No. (iii) , Itenagar, Arunachel Pradesh.
Office addraess : As at (i) and (ii) above.

Address for sarvicae of notices : As above.

C.DEV)
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3 Particulars of order against which this application

is made.

order No. NEID-iii/adm. 78/Vol (ii;i) /
2188=95 dated 30.4.2001 cancelling the
temporary status granted vide Office

order No. NEID-iii/Adm-78/Vol (iii)/6924-32

dated 29.11,2000.

4, Jurisdiction of theg Tribunal :

The applicantf declares that the subject
inattar of the application is within the

jurisdiction of this Hon'ble Tribunal.
5. Limitation :

The applicant further declares that the
application is within the limitation pres=-

cribed uqdor Sagction 21 of CAT Acte )

6. Facts of the case :

(1)  That the applicant was engaged as & casual khalasi
in the Central weter Commission on 14.1.92. She was posted
under Sissiri Investigation Sub-Division, C W C, Dambuk
vide office order No. NEID-iii/AGT/AG‘kn-S/VQl-(V‘)/927-73 .

dated 29.2.92.

(ii) That since the date@ of her cngagement the applicant
has been discharging hor duties withxr due sincerety,
her pay was fixed at Rs. 570/~ per month and her engagement

was up-to 28620924

ChEev)
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3. -~
A copy of the engagement letter is annaxed

hereto and marked as Annexure - I to this

application.

(iid) That on 24.2.99 a letter bearing No. NEID/iii/
Adm=78/1071/72 was 1lssﬁ.od to the applicant by the Respondant
No. 2wherein it was stated that in terms of Department of
personal: and Training, New Delhi8s OM No. 51016/2/90-Estt
(¢) dated 10.9.93 granting of temporary status was being
considered and as such the applicant was asked to submit

the employment registration details for nocessary action.

A copy of the said letter isannexed hereto and

marked as Annexure - II to this application.

(iv) That as per tho letter cited above the applicant
submitted the employment registration particulars to the
Regpondent No. 2 for his consideration and it was roquésted

for teking necassary action in the matter.

A copy of the registration particulars is annexad
hereto and marked as Annexure - III to this

application.

(v) That theoreafter the respondent No. 2 vide orxder
No. NEID-iii/Adm-78/923-34 brought out a list of 50 casual
Khalasis who were confirmed temporary status under the
scheeme "grant of temporary status and regularksation of
casual labourers and ad hoc worked chargcd Khalasigs in

worked charged establishment of Central Water Commission“,

C DEV/
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4.

The list howaver did not contain any particulars regarding
the date of engagemcnt. Only it was mentioned that thay

had completed 240 days every yvear.

A copy of the said order is annexed herewith

md'marked,as Annexure = IV to this application.

(vi) That thercafter vide nother office order No, NEID-
i1i/Adm-78/Vol=-1ii/6924-32 dated 29.11.2000 the applicant
was granted temporary status under the Scheme withinr wffect
from 17.11.2000. This order was stated to be issued in
accofidance with lctter No. 23/1/98-Estt. dated 29.10.98

and received vide C W C New Delhi's letter No. A-11019/95
Estt. xii(Vol iii) dated 6.9.2000.

A copy of the said letter is annoxed hereto and

marked as Annexure V to this application.

(vii) That thereafter, the Respondent No. 2 vide order
No. NEID- (iii)/Adm=-78(Vol. iii)/2188-95 dated 30.4.2001
cancel the order conferriny temporary status to the applicant.

The single line order reads

"The office order No. NEID-III/Adm 78/Vol.III/
6924-32 dated 29.11.2000 conferring temporary
status a0 Smti Chitra Devi casual Khalasi is
hereby cancelled."

A copy of the said office order is annexed

hereto and marked as Annexurce VI to this application.

CDEv,



(viii)

(ix)

(x)

5

That the applicant begs to state that she wes
conferred temporary status under s Scheme
sponsored by the Department on her fulfilling

certain conditions as laid down. The confement

- oxder was issuad by the Respondent No. 2 not

of his own but in temms of lgtter dated 6.9.2000
recaivad from the Under Secretary, C.W.Ce

New Delhi. Therefore, tha Respondent no. 2

is not without competance to cancel the order
conferring temporary status of the applicant.
The order is, therefore, illegal and without
authority whic'h‘ﬁj,.ﬂs required to be set aside

by hbe Hon'ble T#ibunal.

That thereafter the applicant has been engaged
on 59days basis for the period from 12.7.200Q
to 849.2002 which implies that she has been

Pk g

again brought to éasual status, the engagement

B L3 Lk

was issued vide order No. NEID-iii/Adm-5/3476-78

dated 9.7.2002.

A copy of the said order is annexed hereto and

marked as Annexure VII to this application.

That thereafter theo applicant submitted a
reprasontation pz:ayj.ﬁg for restraining the
temporary status 'granted to her in view of her
fulfilling the requisite criterian. The repro-
sentation was submitted on 24.6,2002 which has

not been considerefed as yet.

A copy of the said rgpresentation is annexed

as Annexure - VIII to this application.

Chev
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6.

t

7. Legal Grounds :

Y ",

‘I'he confermont of temporary status is based main‘iy
on the fact of completing 240 days in a particular ycar
by the auwployeae. It is a matorial fact bascd on record
aﬁd this record must have bean sent by the ficld office
and bascd on such information, the order has been issued,
there bgzing no scope for interferenca and gven if there
was anything wrong in the order,the applicant deserve a
notice for thate The eapplicant however wns not issued

with any notice in this respecte

8. Rclief SO'Eght :

Under the circumstances the epplicant prays that -

(1) The order dated 29.11.2000 conferring temporary
status to the applicant be restored retrospectively

with all beonefits.

(1i) The order dated 9.7.2002 treeting the applicant as

P—

casual Khalasi be sot aside.

/

(iii) Any other relief.

9. Interim Ralief :

The applicant prays that pending disposal of the
application the order dated 9.7.2002 be suspended.

10. Romedios exhausted s

The epplicent declares that she has availed the

remaodies available to her but to no effoct.

CPEV/
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11, Subject matter not pending with any other court.

The applicant further declares that the matter
regarding which this application is made is not
paending beforg any court of law, or any other

authority or Tribunal,.

12, Particulars of theI P O :

(i) Noe OfF I PO

(ii) Name of the post Office

(iii) post office which payable.

]

13. Details of Indiex

(1) Engagement letter
(ii) Regarding temporary status
(iii) Empliyment registration details

(iv)  Granting of tamporary status to similar

employees.

(v) Granting of Temporary status to the
applicant.

(vi) Cancelation of temporary status

(vii) Engagement as casual Khalasi

(viii) Reopresentation.

C Vewr



8.

"VERIFICATION

I, Smti. Chitra Devi, aged about 35 yaarg,
wife of Sri Gangaram Bi swakarma, Casual Khalasi, C.W.C.. Jang,

do hereby verif 1 that the statemcnts made in paragraphs L,

/23
@/i/ff é(_ v V/!/ 1 %)7/3)9//(,/.:1:'@ trum Lo my knowl cdge

L]

and Lho.,a in paragraphs /(. V]
paragraphs ( (J, 17 0,9, %, vj )
being matte:.s of records are true to m; infonnation which

I believe to bc.° true and tha ra«ts are my humble submi-

ssions bofore: this Hon ble ‘I‘nbunalo

t . ¢

'

And I sign this xfgikdawkvorification on

this 32 th day of August, 2002.

Applicant.
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)/"'“$u;, NO.NEID—III/AGT/AUH-S/VOI-V/()72 -7 -
£ + GOVERN/EIT OF INDLA
CENTRAL WATER COMMISSION -
NORTH EASTERN INV.UIVN.NO.III
- KRISHNA NAGAR 11 AGAKTALA i
L TRIPURA 3 799 001. !
OUATED/ 29/2/92. - ;
. "\ '
OFFICE  ORDER | 5 . .
] . : L e Co !
) The following persons are hercby engaged for the period 4
-and their pay mame of work are noted againgt eachi- e
SeLe Name & Designation Pay Period  Chargeable
. head.
1 §/ Shri . . . .
Md, Jutuboddin Ansary RB8.570/~ 10.2,92 Geblogbcal‘Inva
o Casual labour, T to at sissiri
-Téf . ‘ 28.8.92 Projeqt.
L +2. Hrs. vomang Pertin f5.570/~  18.12.91 K-Duilding at
o Casual labour to Sissiri,
. 28,2.92 .
. 3« irs. Chita Levi Biswakarma R.570/- 14.1.93 to N i
[ Casual labour | 28.2,92 —do- ,
¢. Mrs. Doma Serpani F54570/<« 5,2,92 to -dO = 'i
o Cisual labour, 28,2,.92, f
o 5. Dalaram Gogail P3.570/~ 29,1.,92 to «do- K
- : — . '
o ~ 6. .uresh Ray, C/Labour kse 150/« 8,2.92 to Topo survey at )
! %\'- . 28'2092 S'isbiri. -._ ' (
. 7« - ijoy Kr. 5inha, C/Labour P54570/= -do=- B =dOw= .", ;
~ ) ' .
‘ Q\q’ 8. Sukumar Roy,S/Labour RB52570/= o= -0 =3
&f \.,\K,\'\go Dillipur Sinha' C/Labour R’.S?G/— -do- _(10,_ (
m I'V g ’ !
4\ Ny 10. Lakman Math « C/Labour R3,570/= wd Q= S T I 1
: . i
'7$ 11. smt. Debu sarkey , Re570/- 1,1.92 to K-Building at .
‘ C/Labour , 29,3.92, Sicsirt Project
-
. ‘J
. RS — "
(- - i
o) o
' _/%/ ( S.K. HALDAR )

» Slssirl Inv, sub D

ICo W
18,2,92
and Ho.
ormat

of engugement of Caaual labourers

N/ W

Rag.

; ; w&'.nl‘.

-
N

~
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his lettoer ilo,sSisp/

+ NO,SISN/CWC/DBK/
515D/CWC/DBK/L~S/

lon, The circumstances

S~

SR Y 4
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/ N Q/ { A.G., Majumdar )
0%%&?( \ Executive Engineer
. {

AN gs<ure -1
: IMMEDIATE 73
GOVERNMENT OF INDIA ”
CENTRAL WATER COMMISSION
NORTH EASTERN INV.DIVN.III
POST BOX NO. 144, ITANAGAR (AP)
NO.NEID-III/AdN=78/ ( O F{ — 772 patellr /2/99

To,

\/SM C@aj’wﬂew C_/KA, | - .

Sub Grant of Temp=Status to Casual Labourerg/Khahsi

/. - .
////// It is being considered to confer temp-status to

,Casual labourers in accordance with the Department of Personnel

and Trg., New Delhi's 0.M.No,51016/2/90-Estt(C) dt. 10.9.99..
. You are hereby advised to submit the Employment
Registration details to this cffice imnediately or:neceésary '7“-_
action, \\//f .

b

( A.¢. Majumdar ) '39
»//// Executive Engineer
Copy to the_Asstt.Ex.Engineer/Asstt.Engineer, ,NEISD-I/
MSTLCISD-I & II/NISD, Itanagar/Alipurduar/Tawang.
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#0000 GOVERNMENT OF ARUNACHAL PRADESH

TANNEquEﬂTﬂ

-

' >~-QFFICE OF THE DEPUTY COMM ISSIONER, TAWANG DISTRICT QX

TAWANG

P ! b _
s : ' I
, EMPLOYMENT CELL REGISTRATION CARD: S
(To be Renewed after ever;gé’m,onths) e S
Registration No....... 17.73 ..... /586 ..... ‘4 S
: ~ . R R PR FUP T
i Aspirant for the post of Group........ s B T N B A
' ‘ | » R
, ' EN NRLE T
I. Name of Candidate : SamA CLi A& Qavd IR =
. ‘ | | i 3
. . . . %' i ;
) . - | ’ | 3 1:
2. Father’s Name N N fBa SE o ﬂ_rr.s rCDd. qvﬁ\ﬂ N
3. Date of Issue /%) g/ 9 9 o :
4, Reglstratxon No..X.g.&.C’...chewed upto : /%/ /R 7 L\ .‘ , '
. Sxtra Am “miuwﬁer !L’m
. . Baweng Dletek® Tawsvp.
Date Signature of the Renewing Authority Mhﬁ W“h SR
e e — - ] R R ..__.M’J,Ll;;;‘. “_ ";,:
< : I TRATE B
— . _ . ’1"'
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N ANN EXURE —=[V 4

GTRM a1 CHITWATERC 1 L'PANAGAR TELR/FAX 0360-203510 Aff
[
GOVITRUNMENT OF- THD] A ‘
o, CIENEPDAL VNI ottt aston -
]

HOWEHE PN 0 LUV e tan et on ni Vi, o, g1
POsirt BoX HoCp44, CEANACARS IO ) g (noivl)

! .
HOR HELD= 111 /Adin=T70 /92114 Dt e 20thFeh, 19099,
QUFICE ORDER i . '

} a
| . I

In accordance with Ministry of wWater Regources, New Delhi's letter
No.8/3/95-Estt. (Vol.II) dated 3.7.97 and even number dated 17,10,97 com-
municated vide Under Secretary, Central Water Commisssion, New Delhi's
letter No,A-11019/1/95-Estt,XII dated 17.7.1997 and even nimber dated,
6,11,97 respectively, - the following Canual Khalnsias who have continuoual
been engaged for gt leant 240 daya overy svear (206 dnaya | ncoffices folle
Ing flve dayn week) are conferred Temporary Statua under the Schiemo"Grant
of Temporary Statua and Irgularisation of Canual Labourers and Ad-hoc
Work-charged Khalaaias {n Wozx-churqnd nntnbliuwnnntgof Cantral Water

Commission, 1997" with lnmediate ¢ffect, el :
i 1
Sl1.No.  Name . Father/Husband's Name, ' '
s/shrd ' R
Ny Mamirul Haque Late Sabauddin Miah
2. - Bir Bahadur Rana Late Jangbir Rana. -
3, Mananjay Roy Shrd Birendral Roy. e o
4, Birendra Kr.Singh Shri Shyam Narain Singh, 3
5+ °Prem Bahadur Karkey Late Ran Bahadur Karkey, N
O, Luleshwar Phukan Shri Nitya Nath Phukan, - ..'{,’ 1’(
7. Jayanto Gogol - Shri Kulanath Gogoi. PR )
a. Raju Sunar Shri K.B. Sunar, SRR L% ¥ B
9, Dal Bahadur Chettri Late K.B.Chr ttri, | P
10, Lalan Ran shri Sipahi Ram,
11, Kabir Panchkoty Late Bishnu Lal Panchkety,
12, Ralimatullah Ansari Mohd Iliyas Ansari: . ' P I
13, Ajit Gogol : Shri Mihagwar Gogoi, h,.. ‘}I 5
14. Doimbo shwae if.—uru;nh L.ate Ghonokanto, : Lol
15, Muhi Gogoi ‘ Shri Khedan Gogod, I
16, Ratneawar Cogol Shrl” Boaal Gogot, , R :
17. Janak Raf shel” Padam Badr, Chettrd, ) fly, 1
18, lasal Cunang , Shri’ Matias Gomang, N S
19, Purna Kanta Gogoi Shri Nilakanta Gogoi,t}"}jJ. o
20. Santosh Roy Shri Jagdish'Ch.Roy, | =i "
21. Smt.Agneca K.E, W/0. shrl Joseph C,J. . o
22, Lokan Kelling shri Lokan ‘K"‘ﬁ."i' . C Tl o
\?3.: Jaqggu Roy Late lerl l)an-",f‘ ve - i
24, Jogeswar Gogol shri 2_&'1;:1:\)(:\",@ Gogod, | ~
25 Sudbtr roy chrl Chlken noy. Ly ! i
SO, Jayanto Foy Shet Roel, Nny,‘f:}« SR "."."' SRR I t
R Rouaun 'haja : Shrt Dhan Nahaeine 'l‘lm]m,’l-t):‘l"l'l o
M. Pacha Hanman Liate Cheka ll:ul}:!nnu, , N L P .
29, smtiAleykutty Jaoseph _ W/0  Shri p.V, Xavier, by ".l' fj
30, Tika Ram Sunarc shri Kherga Rahadur Sunar, A
1. Arun Sokhar Dutta Shri-Santl S&khar Dutta,|. b Lo
32, Prakash Chaudhary, Late "Pareah Chaudhary,” ’, R
33. Stephen -Dor jee Late; Mangal sSingh nor.-_h'!n,l“;. . 'j
3. Gutcbumart bor jee W/ Shrf. stephen Dor jee b |
I LI “-"l"‘:’.
. R 7,.,-,3,,51 "}:&’" -
conte. ool ? AR B
- - \ ! .‘ ) N | :~ '.,)P"—
y ‘ - C " . !‘ Py ﬂ:
}Z/(/(/é/ m/y' . ‘ !i P ; '.
5 Rotul Has: R r‘fv‘“. ‘
f ' . ORI
. e/ e - ! T
Leut ¢ W ca/ . SRR ’}x
.":\' A‘i - ! ! .
b , l, ‘
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Sl.No.  Name Father's lame . Husband's Name,
> —~-~~“ﬂ~-~—-—ﬂ~--— ——————————— Ranbadan ke XX X X “u:"‘-~~ﬂ-ﬁlh“&‘ﬂ--“-n---‘.?:“-‘----ﬁ
T r [ ‘
R t;/‘tl” l . | . . e '
35. Mias.Mafia Tamang ShoRam Rahadur Thmang
ao 30, Bimal l)h:\(hlg_'pin ' ThoRhannmram Dhae nn'n.-(;l.",p.u:.t;_)"'s L
]{«"}‘.,‘,,_ '3{- P actaw Mmabiecliny (-‘ru*(unrf Provo v pngy, et e ORI &
IfE IRITIA Chaluiman Thapa she Ran Man Thapa, S wurhs - -
?]'L.,39. Ramen Gogoi; SheDaudi Ram Gogoi. ' Jiweai® 1 v'>
;}.h,h 10. K.S.Limboo, Sh.Shankha Daj Limboo, ey Ve
K 41, Purna Gohaip Sh.Puna Borgohain, ' RN PR IO STIVR TR
+ 42, Jayanta Gohain 'ShePhaniduai Go®adn, e noondvir 0 oy,
43.  Munim Hazarika Sh.Dabo Hazarika R E U IV TR
44. Mustafa Kamal Sh.Habibur Rehman, @' = 7 = wa
45, Damroo Karmakar., Lt.Jangli Kammakar, = ' .l
46, Niranjan Boro. Lt.Keshop Boro.:} Cemmmeme eraea e e
; 47, Bijoy Kr.Dag. Sho¥aka iDan, P— cond s -ﬁ
a3, Jai Bahadnp Tamang - I,!:.Iia.l.o;fflf:;lrl:uxuf.v e ed e e grae et .-
’ 49. Krishna Kanta Kallta Sh.Chandda KantalKaltita. LN |
_ 50. Thal Keniang Sh.Tai Ranen-gka; L e Ten :
‘ : R i N R ‘
1. Temporary gtatus would entitje phg?casua!glabourer§‘to! he
following benefitas- . i W [k . I“Ji
* . _ o A, R SR
(1) Wagesa at Aatly rates with reforence to he mingmnmgofggﬁn‘pdy
scale for a corresponding regulariGroup ¥D' offictal including
DA' }'{RA al]d CCA. [ ) , N .--""( e v, ;‘ j
- : ' - s - A
(11)  Benefits of increments at the same rate as applicable’ to a
Groupi'D' employee would be taken into account fqrf?alculating
prorata wages for every one year of service subject’to perfor-
mance 'of dyty for at least 240 days ( 206 days 1n‘admiq13trative_
offices obgerving 5 days week) in the Year from the date of
confimer st of temporary status, A a
. : . .
(111) Leave entitlement will be on a pro rata basis at the, rate of. .one
- day for evaery 10 days of work, Casual or any other kind, of leaV%
- eéxcept maternity leave, will not be admissible,, They will also b
allowed to carry forward the leave a' _teir creditron. their. reqgu
larizationé They will not nhe entitlec to the benefits of encagh-
ment of legve on tennination of service for any reason-‘or..on the!
quitting sgrvice, oS FEL g
N ’ . - e Ley' | .= -(, ! i : ol
(iv) Maternity leave to lady casual labourers as aamissipge"go rggql%;
Group 'D' employees will be allowed. T Ll
(v) 50 % of thy service rendered under Temporary Statuslwould _be.'f- I
counted foy the purpose of retirement benefits after-their *t“ -
regularization, i “ : ?“J; "‘ 3
- ’!:" Y ' LRI I » o ,l
(vi) After rendering three years' conginuous}ﬁgrvice after.confer- .
ment of temporary status, the caswal lahgurers wou.d. be treated:
on par witg temporary Group ‘Db émploye_ﬁLfor the purﬁqge of: 1
contributign to the General Provédent Fund, and would also fuith
be eligible for the grant of Festival Advance,Floodedvance::gf;'
. RN PR R NP T . i Ty Ay .'"'.(Hs "‘g'?.f‘,‘;:
; : .. PO . . R PPN Beocersi cae UV i Ly ';.'J':'..'
PL' nts of thejr Department, ‘ £ }
‘!, . <0 .'
r': \ I:!‘tl!"',.l..l’.:‘//- ':
} se e s
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f:"s (vil) untid Lhey nm.?imoulnrl?."d. they would be antitled t O P roducs
{ .y tivi ty-Linked Boénus/Ad|.hoc Bonus only at the fretes applicab%e i
J to casual laboufers. r : . {
5l . P - ; ‘ :
2. No benafits othér than thoase specified above will be adyilasible.
) to casual labourers with temporary status.: However, if a1y addie
| tional bonefits are admissible to casual workers working in induse
1 trial establishments in view of provisions of Tndustrial: Disputes
1 Act, they shall continue to be admissibte to such casual labourers.
: Tt e . , . | N
3. Despite conferment of temporary status, the dervices of a casual
labourer may be dispensed with by giving a ndtice of one month:4in
writing. A casual labourer with temporary stdtus can also quitpg'faﬁ
servli ce’ by giving a written notice of one morith, The wages for%raewm
the not ice period will be payable only for t e days on which ﬁix,}
such casual worker is engaged on work. ' - i} 1;1
| They will be governed by the Deptt. of pPersornel & Training e
Scheme 1issued vide their O.M.No.51016/2/90-Estt(C)_dated 10,9.,1993. 1oy
" For regularization ih'the'wcrk-charged_esfablishneﬂt of Central Water iﬁ
Commission, they will be governed by the provisioné,laid.down-under ] E L
para 10 of tie Ministry of Water Resources scheme for graht of Tempo= A
rary status- and regularization of 8easonal Khalansid in the wo;kechnréedw
Latablistment of Central Water Commission issued vide Ministry of W rdasaRiie
, Resources, New Delhi; letter No.8/3/95-Estt.l (Vol.1I) dated 20:6. 1V 4 -
'~ and further partial modification vide para 2 of Ministry of Water R¥pours
. ces letter No.8/3/95-Estt.I (Vol.II) dated 17.10.97. /// ‘ ‘hjﬁ**zy
‘ - : . : . ‘ 7 b i
: li, . » ’ } ._,,_____4.....- :/ .L— - Ll 3‘0/"(".3)'1 -::'t?
R k&“ ,,/( A.Q/&éjumdar ) ¢ L
‘ i iﬁ@; Executivé Engineer. o
Copy for favour. of ipformagéép to 3= -
1. The Chief Engf{neer (iiRM),C.W.C.,5SeWa Bhawan, R,K,Puram, New Delhi.
25 The.Chiequngipeer,Efghmaputra & Barak Basin; CWC,sShillong. - ;
3, .- The Under Secreta~y, (Estt,XII section), CWC, RiK,Puram, New Delhi,
4, . The superintending Engineer, NEI Circle .CWC, ‘Shillenge . - .« . -/
5% The Pay & Accounts Officer,C.W.C.,5ewa Bhawan, R.K.Puram,New Delhi.
6. The Asstt.Ex.Engineer,NEISD;ILCWC.Itanagar. Their joihihgfreports
T. The Assistant;Engincer,NISD,CwC, Tawand. ) :Nmay_picaSE5be~sent ¢
‘g, = The AssistantiEngineer,MSTLGISD~I.& I1,CWC, { this office earlye
 Alipurduar (WiB.). - - ; o IR
9. Accounts Bran&h, NEID-III, CWC, Itanagar. , . L
10,  Pergonal Filey Service Book. e
ng// Persons Concerned'through;AEE/AE concerned, ;They are directed to
submit their/Yestimonials in respect of daté qf'bixth;eduCational;
ed Tribe/Other

qualificationijand status as scheduled Caste/Schedul :
Backword Class, 1if applicable imme@iatqu‘through Sub-divisional P

Officer/sSection Head. . S — o : .
¢ 1 . . ' : :
. ! Coy . . L ‘

é b
. |
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GRAM 3 CENTWATER$ITANAGAR. TELE/FAX -0360-203510
GOVERNMENT OF INDIA . x
: CENTRAL WATER COMMISSION P
NORTH EASTERN INVESTIGATION DIVISION NO.XIIX
, - POST BOX NO.id4, ITANAGAR[ARUNACHAL PRADZB] ' - '°
. . X . A - . ' . .‘
No.NEID-I11/Adn-78/Vol-131/ (§2L, « 31 - pate.22:.Mla.z2000,
"""" —~- - QFFEXICH GRDER.. ‘ SO z
‘ = O s
! In acordance witi. danistry of Water Resourcea, New Delki's
. | lettor No.23/1/98-Estt dated 29.10.1998 ruceived' vide’ Under)
: Secretary, Central Water Commission, New Deihi's' letter No.
i A-11019/95-Eptt XII(Vol-I1I) dated 6.9.2000,5mt.Chitra Devi W/o
Shri Gengya Ram Vishwakazma, R/0 Vill Telem(Nepalli Basti),P.0. -
‘ Telom, Thana Junai,Disit. Dhimaji, Assam, Casual Khalcsi who has
continuously beon engaged for at least 240 days every ysar is
K conferred Temporary Status under the Scheme "Grant of Temporary
Status and Regulari- sation of Casual Labourers and =hoe
0, Work-charged Lha:anis in Work charged Estabiishment of entral
: Water Commission, 1997 with effect from 17.11.2000. N
' 1. ‘Temporary status would entitle her to the following bonefits
i1). Wages at daily rates with zeference to the minimum of the
pay scale for a corresponding regular Group'D'. Officials
1.0.18.2550-55~2660-60-3200including DA,HRA and CCA. .
ii) Benefits of increments at the same rate as applicable to a
Croup'D' employee would be taken into account for calculat- -
., iny prorata wages. for every one year of service subject to .
performance of 4duty for at least 240 days in“tho year from
the date of confirment of temporary status. e
iii)Leave entitlement will be on prorata basis at the rate of
ona Gey for every 10 days of work. Casual or any other kind
~ of leave aexcept maternity leave, will not be admissible.
© | She, will also be allowed to. carry forward the -leave -at -
=y - “"her credit on hex ragularisatioa. ©&She will not be entitied
to the Lsmefits of enrcashment of leave on termination . of
" ‘service for any reason or on her quittiny secvice. B o
' 4v) Maternity leave to a lady casual labourers as admiasible to
regular Group'D' employees will be allowed. R
v) 50% of the service rendered under Temporary status would be.
. counted for the purpose of retirement benefits after her:
. regularisation. g : SR E
vi) After renderiny three years'continuous service after -confer-
. ment of temporary status, she would bs treat>d at par with
temporary Group'D' employees for the purpose ci contribution , .
to the General Provident Fund, and would also Iurther bs . .-
eliygible for the grant of Festival advance on the ssme con<
. ditions as are applirable to temporary Group'D‘' employess, .
provided she furnishes two sureties from permanent  Govern<
; ment servants. 1 a - S
‘ vii)until she is regularized, she would be entitled. to produ-
cticvity - Linked Ponus/Ad-hoc Bonus cnly at the rates
applicehle to casual labourers.. : T S .
, ; : CiL
' 2. io benefits other than those apecified above will be admis-~
sible to casual labourer with temporary status. However, if
any additional benofits ara  admissible-—-to casual workers
e - working in industrial natablishments  in view of provisions
f l ./ - RS
| . > :
‘ ; {\'..‘: 3’ - e
LSRG, R
\ / | e

;v | Lé‘t 7 C%n/e o '.r.;

P

Roatul Bay



of Industrial Disputes Act, they shall continve to be admis-
sible to ouch casual labourers.

Despite conferment of temporary status, her services nay , be
dispensed with by givin; a notice of one month in writinge

A casual labourer with temporary status can also ' quit"

service hy giviny & wcitten notice of one month. The’vyages
for the notice period will be payable only for the days on
which such casuzl woxker is engaged on work. : ¢

-Sha will be yoverned hy the Deptt. of Personnel & Training

Scheme issu2d vide their 0.M.NO0.51016/2/90-Estt(C) dated
10.9.19939 Zfor regularization in the Horchazxyed estabunh:uant
of Central Water Commission.

“.2:9

(A.,G.Majumd
Bxecutive Engineer

Copy for frvour of information toz-

2.
3.
4.
5.

6.

7:
8.
9.

////zeruoaal £lle/Service Book of person concerned. _
Smt.Cirltra Devi through Asaistant Engineer, NISD,CWC,Jang.

The Chief Enyineer, (HRM), Central Vater cOmmisuion,.Scwa,
Bhaven, R.K.PUram, New Delhi.

“ho Chief Engineer, Rrahmajutra Barak Basin, Central Wator
Corwaission, Shillony.

The Under Secretary. (Estt-XIX section), Centrxal Hatex Con~
misslon, R.K.Puram, New Delhi. .

The Superintending Bngineer, Morth Eastern Inv.CLtcle,
Central watar Commissaion, Shillong.

Tha Pay & Accounts Officer, Central Water Commission, Sewa
Phawvan, R.K.Puram, Wew Delhi.

The Assistant Bngineer, Nyulcharang Inv.Sub Division,
Central Water Commlssicn, Jany with refarence to his Lr.to
NISD/CRT/TNIG/5/305 dated 08,.05.2000.Joining Report of Sat.
Chitra Davi may pleasae be sent to this offgcc early. Ori-
yinal cortifiicates i.ae. Rdncational gualificates,Date of
dirth and Employment Exchange 2ard alongwith attsstedphoto
covies of above certificates may be obtained from Smt.
Chitr2 Devi and sent to divisional ofiice for verificat-

ion and records. -
Accounts Branch, NEID*III, CWC, - Jtanagar.,

.

r

e

N

o
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RE L DmII/2d0wTR/ (Valetll) / R &P-9% Dale . 30220/
.—————_________,_/

L panp oo :
The GEL1CR OrOAT BeoREITeIll/AdoeT0/Yolull/$974ad) |
dated 29411, 2000 conferriny tonporary Btatws to tat,chitra i
favl, Camval Fhalasl La Mernby axnco) led,

e
Ae Cy Wajumdnr )
farcutive Factpney

Py e e

le The muperintenciag Wn:;gmm{c‘.).ﬁ?'nm ot the Chlef Rppineer
Realeeputea & Barek Dasie, C'Cy B231%nmg, :

2e  The Swparintending fejioier, Ferih Fastern Ine, Tirele,
Crntral Catsr Connf sobre, Al1lseg with gnfer=now ve Nip
‘ Iettar Bore N IC/2053/Y01al1/97/Coll Axten 26, 3, 2008,

3, T Under GROTStary (Fatteril), tnvre) Sater Covmi esion,
/ Frw DRlbL with refarance ¢o hig Jstsep fine Re11018/10/799/ .

Y«X21/301a2 22004 27, 20 23034 ,
do. ¥he Pay & seocunts CEfLenp, onscal waner travwinsion, Semelng,
8¢ TH Asmintant Eaginrar, Byukeharans Xnv, Sud o4 ﬂolomc«fc.lm.
&, hooounte Aranch, FEIDe?1?, TCe Itennuar,
To. Fegsonal fite of Sut, i tra Peve,
'\//' 2%, Chitra Imvl, ehr:-uph Reptl Nncinrar, MBI, CUC,Ta00,
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Govermment of India -
Central Water Conmisgion ' ‘
North Bastern Inv, Divn,III
P,B,NO,144sItanagar-791111 ' '

B0, MEID-III/Ada=5/ S 7. (-7} Date ‘%? /2;50‘5.“ |

N

QOFPICE CRDER

The following persons are hereby engaged on 59 days
basis for the period, Pay and charqeable head shown aqainst

€ach name ag under g
L o

- oo - ﬁ“m
8l.No. Namé of person  Pay Period -  Chs Head,

1. 8ht, Chitra Devi, R, 2550~3200 12/7/2002 Guest Honse
C/Kh, (in scale) N at Jang (WRD
_ @@a 9.2002 Project,):

2, nt. Meera Jha Rso 25503200 e/v/zooz Geclogical Iav.
¢/Kh, (in scale) to of WRD Project, .
| 4/9/2002 .. . L
) ., poq

. De ;.\Ei'nx}'l; |

Executive Bngineer

1, e Assistant Engineer, NISD, CWC, Jang w.r.to his letter

No.NmD CWC/Janq/S/Vol-Iv/oz/GSG dated 19/6/2002...2cop103
S A Focbiley Qo foolifrontun: Feomihed
2, Jr.Engimer(HQ), (DB). m:n-nx.cmc.ztaneqar. '
3. Accounts Branch, NEID-IIX, cwc. Itapagers..2 coples. -

LI
-

M\W
- Ratud (@M
W—o&/w; ceade. -

&

A
-



ANNEXURE VIl — 9 -

To ~25

The Executive Encineer,
N E I D-III, C.W.C.
Itanagar,

Sub : Restoring Temporary Status.

Ref : NO. NEID-III/AGT/ADM-5/V0l-V/972-73
dated 29.2.1992.

Respected Sir,

I -bring the following few lines for favour of kind
information'and symphatic consideration and favourable
action please, |

I am working as a Casual Labour in Central Water
Commission since 14.1.1992, I was endaged as a Casual
Labour under Sissiri Inv. Sub-Division, CWC, Dambuk on 14.1.7T
1992 vide Office order mentioned under reference. Subse-
quently I was given chance to serve at Nyukcharong Chu

Inv. Sub=-Division, and working at Jang.

I am contineously working with periodical break in a
service and it is to inform to ycur kind notice that many
Casual Labours were posted as w/c Temporary Status
Khalasis‘vide order dated 29,2,92,

Thereafter I was granted temporary status by the
Deptt. But the same has been again withdrawn and I am now
reverted to casual Khalasi. No reason has been assigned
while withdrawing the order confering temporary status.

I, ther8fore, request you to restore my temporary
status as has been granted already.

Yours faithfully,

22,11.01.

Jand. ( Chitra Devi )
Casual Khalasi,
NISD/CWC/Jang.
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- “#APPLICANT

Smt. CHITRADEVI .. it
v/s ‘ \éf
UNION OF INDJA AND OTHERS ...4% RESPONDENTS

< (Written statements filed on behalt‘ of the Respondents)

I, Dhirendra Kumar Tiwary, sdnvof Shri G.S. Tiwary resident of Chimpu, Itanagar -
(Arunachal Pradesh) workmg as Executive Englneer North Eastern Investigation

Division-III, Central Water Commlssmn in the Department iaemg competent and

duly authonsed do hereby solemnly affirm and state as follows:-

1. That the deponent is working as Executive Engineer :(Respondent" No.2) and.

he has been authorised to file counter reply on behalf of Res‘pondents and as
such he is fully conversant with the facts of the case deposed hereunder.

2. That the coples of OA No.282/2002 (referred to as the apphcatlon) have been

served on the Respondents

The Respondents have gone through the same and understood the contents

thereof.

(1)
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4.2

That the statements made in the application, which are not specifically

admitted, are hereby denied by the Respondents.

That before traversing the statements made in various paragraphs of the
application, the Respondents submit a. brief resume of the facts and

circumstances of the case hereunder :-

The applicant was initially engaged as a‘ casual labourer (on daily wages for
casual works) from 14.1. 1992 to 28.02. 92 vide Office Order No. NEID-
II/AGT/ADM-5/Vol-5/972-73 dt. 29. 2 92 (on monthly wages of Rs.570/-).
Subsequently, she has been engaged as casual labourer/casual khalasi for -
varying periods during 1992 to 2002 dependmg upon the type and nature of
work (she was engaged mtermlttently as Casual Labourer/Casual Khalasi
w.ef. 1.7.1998 upto 6.11.2002). The CWPC Manual prov1des vide clause
27.01 that muster-roll staff can be employed on _]Ob of purely casual nature
and for a very short duration. It has also been provnded further that the
vacancies in muster-roll should be ‘ﬁlled through -the ‘nominees of the nearest -
employment exchange unless the employment exchange certifies that they are

unable to supply'the candidates.

The Government of India in the Ministry of Water'Resources introduced a
Scheme called “Scheme for Grant of Temporary status and Regularisation of
Seasonal Khalasis in' the Workcharged Estabhshment of CWC” w.elf

1.6.1997, which has been extended to the -cas_ual labourers and adhoc khalasis

2)



engaged in the workcharged establishment of CWC retrospectively w.e.f.
1.6. 1997 mutatis mutandis vide Ministry 'ef Water Resources letter No.
23/1/98- EsttI dated 29.10.98 in supersessmn of thelr letter No.8/3/95-
E(VolII), dated 3.7.97 and 17.10.97, which was c1rculated to the field offices
of CWC vide letter dated 6. 9 2000 (Vide letter dated 3.7.97 and 17.10.97, it
was clarified by the Mmlstry of Water Re_sources that for the purpose of
Grant of temporary status and regularization of casual labours and adhoc
khalasis in the workcharged establishment of CWC these categorles of
workers will be government by the Department of Personnel & Training
Scheme issued mw/Z@O-E(C) dated. 10.9.93.
However, as stated above, these letters were subsequently superseded by the

Ministry vide thei fetter dated 29.10. 98) In view of the Ministry of Water

in#éspect of applicant whether applicant’s name was duly registered with the .
empleyment exchange at the time of initial engagement were not available,
she was directed vide Annexure-1I to the O.A. to submit such details to
ascertain whether at the time of her a'ppointment she  had already been
registered with Employment Exchange. In response te this, the Petitioner
submitted a copy of the employment exchange'registration card (Annexure-
III to O.A.), which was issued by the Employment Exchange later on 13.8.99
meaning thereby that she was not engaged through the Employment

Exchange at the time of initial engagement in 1991_ -92. However, this fact

3)
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somehow  went up-noticed and she was errpneonsly conferred with
Temporary Status '\;ide Office Order dated 29.11.2000. ‘- Subsequently, when
the matter was reviewed in April, 2001" itv was fennd that not only the
applicant did not fulfill the conditions of the Scheme 1997 for grant of
temporary status but she was also not found havmg been duly sponsored by\

T~

the Employment Exchange at the time of her mmal engagement and as such
could not b MOraw status under the scheme and the said order
- was cancelled on 30.4.2001. Theugh, the Respendents have only corrected
their wrong action by.' caneeling the e'rroneous‘erder.,' _t_he applicant has felt

aggrieved and approached the Hon’ble CAT with the present O.A.

PARAWISE COMMENTS

5. That with regard to the Statements made in Para 1 to 5 of the application, the
Respondents state that these being matter of records and nothing is admitted

beyond such records and law.

6. That with regard to Para 6(i) and 6(ii), -the Res”pe‘hdents state that the
applicant - was engaged Vide Office Order No.NEID-II/AGT/ADM-
5/Vol.V/972-73 dated 29.2.92 (Annexure-I) as a-casual labourer and not
casual Khalasi as mentioned by the applicant in OA, fo"r‘ a period of 14.01.92

to 28.02.92 as per the fequirement of works and administrative exigencies.

7. That with regard to Para 6(iii) and 6(iv) Respondents do not offer any

comments being matter of records.

4)
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That with regard Para 6(v)‘ the Respondents state 'that Respondent No.2

granted temporary status to 50 casual labourers v1de ofﬁce order No. NEID-

© II/Adm-78/923-34 dated 20 2.99 (Annexure-IV of the apphcatlon) in

accordance with the guidelines prevarlmg at that tlme and issued by Govt. of

.India, Department of Personnel & Training vide their OM No. 51016/2/90-

Estt(C) dated 10.9.1993 (Annexure II) asiapplicable_gto CWC vide MoWR
No. 8/3/95-Estt-1 (Vol.VI) dt. 3" July,1997'7(Annexure'-111) These 50 casual
labourer ﬁrlﬁlled the eligibility and other terms and condltrons as per Gowt.

guldellnes prevarlmg at that tlme One of these guidelines envrsaged

conferring temporary status on all casual labourers who had worked for at

least 240 days in a year (206 days in case of offices observmg 5 days a week).

- The Respondents also humbly submit that for the purpose of i issue of such an

order, it was/is not necessary to mention any ‘more partlculars or detalls than

those mentroned in the order.

That with regard to Para 6(vi) and Para 6(vii), the Respondents state that the
Office Order No. NEID-II/Adm-78/Vol.11/6924-32 dated 29.11.2000 issued

- by Respondent No.2 conferring upon the applicant temporary status was

found to be erroneous in the light of speclﬁc guldehnes issued by Govt. on
the subject of grantlng temporary status and regulanzatxon of ad-hoc
Khalasis/Casual labour engaged in the workcharged establlshment of Central

Water. Commission. In fact as per the decision taken. by the Government,

. Mmlstry of Water Resources vide letter dated 29.10. 1998 (Annexure IV) the

matters regarding grant of temporary status/regularrzatron of the Casual

(5)



- labour/adhoc Khalasis engaged in the workcharged estabhshment of the

Central Water Commission are governed wrth retrospectrve effect from
01.06.1997, by the provrsrons contained in the Scheme for grant of temporary

status and regularization of Seasonal Khalasrs in the workcharged

“establishment of Central Water Commlslson-l997 (Annexure-V) which

came into effect from 1.6.97. As per provrsrons of the sard Scheme, as also
extended to Casual labour/adhoc Khalasils.of the. workcharged establlshment

of Central Water Com_mission, only those casual labour/adhoc Khalasis, who

‘were engaged on the date of commencement of the Scheme i.e. 01.06.1997 or

any time during the proceeding one year and have rendered a minimum of -
120 days continuous service precedrn_g" such date, are eligible for
consideration for grant of temporary status. The service records (Annexure-
VI) of the applicant shows that she did’ not ‘ﬁrlﬁll_ the said criteria, since
neither she was engaged on the commencement date of the Scheme iv e.
01.06.97, nor she has rendered continuous service of 120 days in any of the -
relevant year 1996/97 As such the apphcant was not eligible for grant of

temporary status as per provrslons of the said scheme Moreover, she was

'also not duly sponsored by the Employment Exchange at the time of her

initial engagement. - As such, the actlon taken by Respondent No.2 in
canceling the order dated 29.11.2000, under which the applicant was
erroneously conferred with | temporary status, by 'sub,s,_equent order dated

30.04.2001, was strictly in accordance with the relevant/rules.

(6)



10.

11.

12.

That with regard to Para 6(viii), Respondents, state that under the above
mentioned Scheme effective from 1.6. ‘199‘7 as circn'la-ted by CWC letter dt. .
30-6-97/4-7-97 and clanﬁed vide letter dated 6“’ Sep,2000 (Annexure-VI-A),
the conferment of temporary status upon the apphcant vide order dt.
29.11.2000 was in violation of the conditions lald down in the scheme as

carlier mentioned under Para 9. Therefore, the ‘.Respondent No.2 being the

appointing authority, was fully competent to cancel the erroneous order.

That with regard Para 6(ix), the Respondent state that the applicant has been : ‘.

- engaged for a period from 12.7. 2002 to 8: 9. 2002 on the basis of requirement )
- of work and recommendation of the controllmg officer vide NISD No.

 NISD/CWC/Jang/5/Vol.IV/02/636 dated 19.6.02 (Annexure VII). Since her

temporary status has already been cancelled vide office or_d_er dated
30.4.2001, the stated implication of the ofder is applicant’s own thinking and
trying to substitute the directive of the Hon ble CAT ‘with her own words

which may not be entertained.

That with regard Para 6(x), the Respondents state that the statement made by
the applicant that she submitted a representation on 24.6.2002 praying for
retraining the temporary status granted to' her is entirel'y false. The applicant
has not made any sucn representation to her immediate controlling officer as
well as to Respondent No.2 as per records and as confirmed by the Assistant

Engineer, NISD, CWC, Jang vide letter dated 9. 10.2002 (Annexure VIII). It

(7



13.

14.

15.

16.

21

appears to be only a ma’la;ﬁde intention of the aﬁpl.icant to mislead the
Hon’ble CAT. | |

That with regard Para 7 the Respondents state that facts have already been
mentioned in para 9, 10 & 11 in reply of para 6(v1) 6(vn) 6(viii) & 6(ix)
above respectively. As per clause 5(i) of the prevailing scheme, a casual
labourer must have rendered a minimum continuoﬁs ée‘_rizice of 120 days for
being considered for be}stowing with temporary status in the relevant years ’
1996/97. But the condition is not fulfilled by thé]applicant. Since the
cancellation order dt. 30.4.2001 was issued to réctifyL on earlier order issued
erroneously, in violation of the rules, such cancellation does not require any |
prior notice be issued 'fo the vapplicant. As such, the application is devoid of |

merit and is liable to be rejected.

That with regard statement made in para 8(i), 8(ii) & 8(iii), the Respondents
state that in view of the facts of the case, as mentioned in Para 4.1, 4.2, 5 to -
13 and 16, the applicant is not entitled to any relief whatsoever as prayed for

and the application is liable to be dismissed with cost as devoid of any merit.

That with regard to the Para 9, the Respondents state t_hat in view of the facts
of the case brought out in Para 4 to 13, the interim relief sought has no

relevance to the case.

That with regard to the statements made in Para 10, the Respondents state that

the applicant has not exhausted all remedies available to her.

- ®)



17.  That with regard to Para 11, 12 & 13 being matters of record, Respondents do

not offer any comments. ‘

PRAYER

In the light of the above, it is respectfully ﬁrayed that this Hon’ble Tribunal -

may be pleased to dismiss the above OA with costs.

Date : DEPONENT |
Place - THROUGH THE GOVT. COUNSEL

©)



VERIFICATION

ompetent to swear and 51gn this verlﬁcatlon do hereby solemnly affirm and state’

,that the statements made in para 6, 7, 10 & 13 are true to my knowledge and belief, -_:

those made in Paras 8, 9, 10, 11 & 12 being matter of records, are true to my_.;“
information derived there from and the rest are my humble submission before this | V

Hon’ble Tribunal. I have not suppressed/concealed any material facts.

And I sign this verification on this .......... viveeo... the day of ............. '
2002 at Guwabhati.

Date : .  DEPONENT
Place - | THROUGH THE GOVT. COUNSEL

(10)
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GOV ERNAEIIT OF INDILA

CEHTRAL WATER COMITIENTON
NORTH EASTIERN INV . UIVHNOLIII
KRISIUNA NAGAR 11 AGANRTALA

TRIPURA 331 799 001. ?
: ‘ J
LATLD/ 29/2/92. &
7 OFFICE  ORDER g ‘
: ‘ : . - ol R T
The following persons are heraby engaged for the period k'
and thelr pay mame of work are noted againagt euch(- T
Se L. Name & Designation Pay Period = . Chargeable ;
- ~ head, o 1
1. §/bhri.' s : i
Md, Jutuboddin Angary - R,570/~ 10,2,92 Geological Inve |
Casual labour, ‘ - * to at sissiri f
' : - 28.8.92 Project, i
+2. - HMrs. Domang Pertin " kse 570/~ 18.12;91f.K-Buildihg at ;
Casual labour : to Sissiri, :
" 28.2.92 .
3. frs. Chita vevi Biswakarma R.570/- 14.1.92 to _, §
! +  Casual labour 28,2,92 =co- ‘
‘ ¢. Mrs. Doma Serpanid 5570/~ 5.2.92 to  «do= 1
Ccsual labour, : 28,2.92, '
5. DBalaram Gogai P3.570/= 29,1,92 to -db= g
- C/Labour, \ ' 28.2,92 i
. ' . * c-— . ! N '
~ 6. iuresh Ray,C/Labour - kse 150/~ 8.2.92 ‘to Topo survey at
%\ . ) ! ) 2802092 L 54.8:..11.‘1_. et -
- - T« - njoy Kr. sinha, C/Labonr R3¢ 570/ ~dO=- N = (0w .
be 8. sukumar Roy,S/Labour R5¢570/= (0w ' ~do= -
o ﬁxfg. Dillipur sinha,C/Labour  R8.570/- . -do= —dow {
,T' 1'1, ‘ ) ‘
4\ i 10. Lakman Nath ,<¢/Labour f,570/= =dO= 10 }
&GN ' | - '
" 11. smte Debu sarkey , - Re570/~ 1.1.92 to K-Building at 'l
C/Labour v 29.3.92, Siosiri Project ‘
!

/. ) . :' - . . ‘ ‘ l'i
‘ E1ECUTIVE ENGINEER ]
Copy to - . ‘
N

'“*\yé "~ Asuigtant Mmginecer, Siasasiri lonv. Uub_DIVIEIon, Ccwe,
/;*jxgwﬂv?ﬁ tbambulk {A.P) with refarence o hig letter ilo,sisp/
’/QV'“,\ ’x," CWC/DBK/C~5/92/1057 dt. 18,2,92, Ho . SISN/CWC/DBK/

S T % NI~,5/92/1059 dt. 18.2.92 and NG« SISD/CWC/DBI/L~5/
’\j%’92/900 Ate 2041.92 for laformation, The circumstances
pay M4SN L under wdhidch reports of cugagoment of Cazual labourers
e ql,?\,\h‘ls "'_f.
N <
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f StIy: L8R o
'en’c of“Personnel & Training* Q“QM. ‘No,. " W,‘ _ g
16/2/90-Estt“*(c) dated* the 10th,.l$eptanber‘

fof a'k scheme in: pursuance
ofrthe” C&T»*\Principal :Behch, New,-;Delhi,,«Judgement '
‘datédF16th/ Pebpi1990; An: the : hrdliRaj:

&. others"Vs., I, ) h; 3 R Ty

Cas‘ﬁ“a], Vb,r}cers—?‘fpmulation

1!"‘\ '

a7 foate

\/Ihe *av’m ines inrthe. matter of récrua.tment of persons
e, ?‘on*dailybwagesﬂbasis in Central Government*offn. ces. were issued
; '_.Jaegth‘ish Departments<QiM, ' Nog 49014/2/86=Estt, (C) dated’
16, "W‘Tl're!policy ;pas rhurther been.,revieWed inthe light ofthe
. ?’fj‘h gement ofithe .CAT,:iP PrincipaliBench, “New.Delhi delibrred on
EEEe ',?‘ 3 t‘vi'716“?.‘“90 indthepwrit: petition-filed by: -shriRaj Kamal and .
; . ., others: VS Union of India and it has ‘been decided that while h
skhe. ,.eggé,sting guldelinesTcontained in O.M. dated 7,6,88 may
, pontinﬁ'e{, to” be followed, ‘the grant’of: itemporary“status td.the .
-»-casual .em loyees, ‘who” are presently anployed and have rendered -
‘one: xearnoff,oontinous service in: Central’ Covernmant offices.:

-----

.'}3'7""”4?{“{ : f other _tHan.Deparfment«of\ Tm " poBts and railways may be
D e R *3"'regulated.-ky the‘ scheme :as appended...'-_-x‘ - CEER

AL A% . el
"'vr:k: “f«'h‘w 0 3 .
1P il M:Lnistry of Finance, etc. .are’ requested no br.ing the

sdaene;::bo:::the noti¢e” of.appointing: authorities under their -
,adnihivstrativa in.accordance with the guidelines:contained S
Moidated: 7.6,88.; Cases of neglig_ence should be viewed
mxsggiuus;yr and .bmught o the notice: of. appmpn. irate authorities
Lys pmmpt\""amme actd.on. e
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?

A 177
P

EERT S




B’ isn\ﬂ)i Ldays (206° days in_

APPENILX -
A Y \ ’J ’

artmen of Permnnel & Training, Casual Labourers .
Depar -ef?Tenporary Status and Regu;arisation) Scheme. .

. . : ; .‘ o .""}v,: ;)‘;1 ‘~’~} " o, .
shall’ berg ,,lled “CaSual aLabourers (Grant of
che'n Sh' ¢ : : heme’"o Gov exnment. of

'oif, Ind:na‘and thedr’
ﬁ,‘e,of issue of these

g 'serv:Lce of at l'east ‘ane. year} whiph%eang that they
5 ‘w‘) Ifimustihave:been! engaged for.'

-j‘ Such oonferment of“ tenporary status would be withotnt

th\.. crea ti.on/avai 1 abili tyf‘j of’ regular

‘u»ii»i) Convfennent oﬁ tenporaryrfstatusaon« the casual labourer

‘sibilities,. The: éngagement:will ‘be on daily rates of

"the ba,ai s

the recruitmeno unilt/territorial Circle_,on

iv’ Such’ casual labourers who acqui re’ tenporary status
Fwill: not’however,  be: brought on ‘co'the pex:manent
7 egt-Mluinonti unless they ‘are ‘seloging! "'.mn' e
RV rétg'a"ar nelectt Rl o) ocess for aroup’ D posts'

v) Temporaxy status would entitle the easual labourers
tp Lthe following benefits. '

ya-ges at daily rates with reference to me minimmn of u
-‘:;.,__‘th,e PaY" scaJ.e for a corresponding regular Group tD!
‘ official including DA,HRA and CCA, ‘

A‘-'ii) Benefits of increments at the same rgte ar mnriLoslile

 for Group D smployees would be taken into account for
‘ calt:uzaating pro-rat wages for every one .year of service:
subject ot-perfomance of dity for atleast 240 days 206 ',
~ days in adninistrative officers observing 5 days week in'"
the year from the date of confement of tenporary status.

t

0000;2/"'

“would not: involve anys.change: in- hisaduti'es -and. respon-i

.pay on: need, basls, . He may be deployed-any here within'“
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T =2~ o
)- Leave~entitlanent will be on a pmrate basls at the . - o
.. rate of Ome day por ‘every 107 yays of work,.: ‘cagual or any Y
"”_,other klndff'of lea’Ve e.xcepf"rﬁ?ﬁem_i -;-‘- & Vel Will not be

:"""adnxssn.bl‘e. : - T'sH. pe 'alloWedlto aarry forward
oSN Tleave ‘at; thel'r'; cmdit on- thed i regularisa on.: Thv'y
AT o £ be entitled~to=~the bvenefits of’ ser\h e\fo
éﬁafsons:for bn the.rr quitting servide.,r L e
3 ave. to Tady: casual 1abourers” admissibke to

Matemity le
gular Grou D employees will.l be allowed

P - their regularisation. _ ; ,
o (/; .Jsfi? BEATERT S S A RN N
vi)ma astex: rendering three years continuous serV1ce after
confennent oftemporary . status, " the casual’ 1abourers S
: would brtreared on par with’ tenporary Group ' D¥ employees o
-« for: the-purpose of contribution: to the ‘Genetsl Prov:.dent
Fund, and would also further be eligible for. thd grant
{'of Festival advances/Flood advance on the same conditioss
as are ‘applicable to temporary Group D employees,- “provided
they furnish two sureties fmm permanent Govt, servants

. T of thea.r Department,

v:Li)Until they are reqularn.sed they would be cntitled to
47 T B productivi ty’ Linked Bonus/Ad-hoc Bonus only 3t the rates
.as. appliClee to casual lakourers, L o

,No, berrefn.ts other than those ® speCifJ.ed above will be -
¥ admissible to casual labourers with temporary status,

‘%" ¢ However, if any additional benefits are admissible to’
v st casuadl workérs working in Industrial Establishments in
o " view of provisions of Industrial Dispute Act, they shall -

 continue to be admissikle to..such- ‘casual lakourers, ’

. “u:Despite Conferment of temporary status, the services ofa
.-1.casual lakoureres may be ‘dispensed with by givingn a notice -
% of one month in- writing, A ‘casual’ lakouer with temporary
- LN status can also quit service by giving a2 written notice
#0 }.. ..  of onemonth, " The wages for the notice period will be.

I T payable only - for the days on vhich such casusl woeker is-

i~ ' Two.out of every three vacancies in Group. D. ‘cadres in
" respetive offices where the casual -laboureres have Jeen .
- working would bc-filled up As per extant: recruitmmt rules
%7 X "anin acoordance with the instructions issued by Department
of Personnel & Training from- ‘amongst” casual workers with
temporary status. However, regular.Group. AD' gtaff . renderéd
, surslus for any reason will have’ prioe claim for absorption’
AR . against existing future vacanc:Les. ‘In cage of illieterate:
LS casusl labourers or those who fall to. fulfil the minimum - . -
e qualification prescribed for post regularisation will be

S consldered only against those posts in respect of whid
A literacy or lack of minimum qualification wi™? -t he
IRSE e requisite qualification, - They t~1id.h~ allowed age
T I relaxation equivalent to the period for which they have
wo ~ked oontlnuously as casual lakourer,
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' Annexure-PIVI(Colly)

.
''No.8/3/85-Estt. 1 (Vol.|l)
Governimnent of indfa .
Nlnlét}y of ‘Water RQHOOTGE&NY
N oo

“ Shram, Shakt! Bhawan,

New Delhi-110 00l

Daled Sfd'July.'1097.

Tﬁe’ChaiIman,

Central Vater Commission,

Sewa Bhawan, R.K.Puram,

»

New Delh!l i{10 o066

Subjecl:Grant  of tempornry: status and

Slr,

regularisation of casual lébéﬁ;éfs'and
nd~hécivkhmlasiﬁ in theH Q?}¢ charged
establlahment of Qént;aiv~ Vater
Commiwelon. |

Vide Ihile Alntal)iyty lebtiee ol wvon namber

NN

‘dated 20.6. 40997, a scheqé/wau lntrdducéd for

'

grant of Lemporary slalug and fégblatlsﬁtidn‘of'

. X K L
seasonal kholasls "iﬁ the * work ‘charged
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) o
petnbl {shment of Central Jaler Commission.
As repards oasua\llabouréré».ahd_wad—hoo
khalasis - nngnged :;ln thé" work?{;*charked
%Knbllnhmont»of Cehtral Unter Commlsalon. I am

J!reotnd to gny that for gront ;o Lemborary'

aLatus they witi: be governed by thevkpeparkment

“nf FPersonnel & Training schemn_ jssued vide

thelr 0. M. No. r1016/7/:10 Eett. (C) dnted
|

1d59.1993. | For ;regularlsatlnn .;ih

wdrk+ ohnarged nntabllshment of céarfnt Ualer

Commisslon they will be ﬁovntned “by the
LR

provisions ,lald] down under para 10 of the
. :

1

Ministry of Vater Resources Scheme for grant of

f amporary statugﬁand rogulbrlsntloh of-seusonal

klialasls In th ‘work charged esta blishment of
Ccontral VWater Commission lesued vlde thie

H‘nﬁstry‘s Jetter of evqh ‘number dated

20.6.1997.

' Yobure\ fafthrully
sSd/ -
(A.K.ﬂmruai
,Underisﬂcrqgary_to the
.GQVqrﬁménigﬁf Indinm

Copy for Informatlon tof

the -



1. Mintetry of Parponnael, Publfc Grilevancen

| .
and Penglona, Departimenl of " Perwonnel &

Tralning = (Shrl Harinder Singh, Jolnt,

Sooretary) North Dlook, New Delhl

2. Minlstry " of Lew &Justice, Department of
loognt  Affnfrn (Ghel Dor. Shaemn, 45 & LA)

Ghastrl Bhawen, New Delhi:

3. Hinlstry of Urban Affalrs &% Employment,
Department of Urban Development (Shri

" Y.P.Singh, Dlrector (Works) Nirman Bhawan,

New Dathi.

4, Hlnlstry.' of Flnaﬁce, Deportmert  of
Expandlture (Shrl Shyém ,Sunder, Under

Secretnryf North Block, New Dalhi.

5.° Shrl M.S. ; Menon, Chief Englnear (HRM),

Centiral VWater Comminslon, Sewn Bhawsan,

R.K.Puram, New Delh! for tnformallion and

fmmediate necessary anctlfion.

- 8sd/-

h . tA.K.Barua)

Undar Secfetary fo'thg Govt. 6f‘lﬁdlé'

mtimn s e e iy




- Sir,

.+....;the order dated 10.2.1994 passed U _
: fjAdmLuistrative Tribunai (Brincipal Senoh), lew Delhi in-
0. A, No.223/92 in the matter uf .Sari Vinod Kumar & Ors.
- Vs Union of India & ors. and other related O.A. "~ NO.

workcharged cstablishment anG Lentral hatzt ol \
Cenng 7 otp the casual | iabourcrs and . adnoc Khalasls
thaagnd in the wourkcharged Gstabllsnment Gl cehlbs

.y‘,'4’f’5

Tt L Sovernmept, of J08odcoss
S S New Delhi, tho 29th Oct.,1998
o q"fﬁéJChairmah,

Central Water-Commission, , .
- Sewa Bhawan, R.K. Puram, . . S C
‘New Delhi - 110 066. '

ﬂ'f}#yb ;i5fldrént of temporary‘statué and reguiarisation of

casual labourers and adhod‘Khalaajs-engaged,in .
‘the wOrkcharged‘establlshment of Central Water °
_.Commission - regarding. S |

Ve
§ ‘

. Vide this 'MinistrY's " letter number ° -

8/3/95-Estt.I(Vol.II)- dated 20.6.97 8 socheme for grant

‘of temporary status ,and regularisation, of  Seawonnl:
L Rrslagi ti

‘~Hﬁ§jgulishment of Central Water Commission was”introduced
_.witu-effect from 1.6.1997.  The. casual laoourers,

(numbering 2234) in the worxcharged

(numbering' 88) and adhoc Khalasis (numbering 43) eagaged

by the various ~divisions of Central-Water Comnigsion in

owits workcharged ~egtablishment were hept, outeide “tnis

- .'swcheme;  Instead, througn this'Minlstry’s letter number

nw58/3/9$—Estth(Vol.II).dated 3rd'Ju1y,1997;and dated 17th
‘Ootober, 1997, it was clarified that or. the purpose O

grant of- temporary status kand-regularisation ol suech

‘ 1.;qasgal'1abourers ‘and adhoc Khalasis in the worxchargea
‘?:aestabllshment of Central Vater . Gommission " will be

overned by the Deptt. of Personnel & Training Scheme

-fy'kissued vide their OM KO.- 5101672/90-Egtt(C) d;ted 10tn
;September;i993,j ' - A, : o
e '

~

The. matiler has becn reviewed tn Lic Light -of-‘
7 Lo LelilLra

884792, 1601/92, 2246/92 and 2418/92 and in consultation
with the Deptl. of Personnel & Training -an g been

t i
.,deolded Lo extend Ehe | dohong el PRI 8(1 \3ﬁuururw

status ahu. regularisation of Seagonal knalasis in the

S¥- Llan

Water Commission retrospectively witn ‘effgg;mwwﬁzgg
e . - e e e S
1.6.1997, mutatis muzgnuxs. . '

‘For the purpose of tne said gcheme the casual

_IabOUrer and adhoc_Khalasis will be the ones as defined

below @



SR T ~casual Labourer P Lasuai -Ldbuurerb Care
gonelullv “unbnxlled pcrsohs“eﬁgagéd in' the’ 'non~m&nhuuu
_putlou for plOVldluﬁ &ddlllOﬂ&; agsistance in . Survevs
;drxxxxnﬁ works ~etes for inve estigation of DTOthts.
They are. paid the minimoum. wages a8 prescrxueu' by thc
- Ministry “of Labour. A tétal’ OfbgﬁﬁyPerdb aire. umplov u'
under “this categury in the woracnargcu U&LubalﬁnmPuu L

the: CWC. ' ; .
Z. Adhuo Knalasi \un0u Knaxaaxs are 'qun~rull
&d.

mxlleu/seml—snxlxud persuna emp;ov&u in the workeharge
_ atao;;%nment for specific pblxoda dupcnd;ug upon the
_GX1gency_ of wne worTk and ior‘cpec;fxo works only. S They
are paid catb he  minlndm u;f%nc auaLw'uf 'pay in the
lowest - grade in the Wanohargru &3 vabllthpnu. A total
Cof ddo perbunb are mp;o»ed under category b the
ornchaxgeu VSbubLL\hmehL o;,bnb CWC. ‘

\m gupe K‘S\,uea ‘ tnllb M}LH»»; v ?_LDL‘\SAY Riop

/1/90 Esbb FLi(Voi. i) dawd 3.7.9.,unu nLu,""
S (vu‘ral h&\cr qumLSCLOﬁ- ArE erquuLd (RY)
ensui e that the vtrengﬁn oi uasdai'LauuuAgx and  adhoc
mﬂanaﬂjb ig frozed at Lhe sregent 8§ styreagih as Cpent Lones
o any

{reean xuoruxtmcug ;;al; TE mau7

above and DO
tarisablon ol

»Lasdallaunuc or Geasonal emplioyeeg ol regi

Jany casual Lauuu _ auho" Kiiaiasl and \7u0:"L)iXC\.f. Khslads
fwipu_tpmpo;axv' “uatdb AL n “‘rerated Phat Lhere
’_shalx-ue Compiete ban, Cbn app ettt ol f%@%h casuda
 iabourer ,‘_aJAUu Kiniasis uud Sﬁa" Khaiasis. o A8y
,qulatlon..ux Lhese,. ..nstluv LLons A;l; bt A GGG WETY
svrxuusA .‘.~Furthe ‘Lﬂw may a1so cuaure biiad UHZ&M<MVu\
cof. adhoc Rhalasis ana Casuai (ﬂ‘plux( 3 hpwh\,'.u ;;;‘;-‘,,h_
-

uf‘t&mpoxur»‘ Mua\Ja may 0% resoried soo0nky 238 o

ULfluu esgunhiaily qulxvu fur hUmﬂL\lLUd P A L

WOTR . -

e 4

i (N ' ( . !

SN 1 VI ¥ 4 quueb»tﬂ that Above srovisions reEge
extending. the penef its ol Lhe schems Lo cudunhe tapourers
Cand: adhoe Kirn i as 1sm«§workinq ins bhe ,:Wurkxua;pﬁd
 cstaox1knmcnuf of Central Water Comind &$ 101 way palafe ne
orought toso e notige. of ail d.,,-p\‘)uu,xin.,* L Ut tied
under Centrali @ Waler  Comini 33100 and ensuare ipmediate
action for ;mp:cmen»uhxont Ly ail conee xﬂbﬁ may ais0

please be ensureds o

Yours faibhldily.

(\ .
S ] , -
¢ Ak BalJh }
‘VJLUI‘I Seeretl at' to vae
UUV!FHmf“L of india

I( L \)7 3



< ‘ : : Nu. 873/95- 13511
. Goveriiient of India
Ministry of Waler Resources
. , "
"S-ul)jccl Scheme tor praint of (empornry ﬁn(m stind u;_,ulnnsn(i(m of seasonnl

khinlngis in the “mkchmgcd establishment of th(' (ontml Waler
(,mmhwsmn, Ministry oan(('r Rcsmncc '

This ':chclm, shall ()c 'and "(nnnl of Iunpor ny ql.n(uq nnd regularisatioh

iy
of eummm' kliasis il llm worl\( lm«yo(l uhahhslunuu ol |lw C cnlml Wulcl (,.(pmm: wion,,
. | SN . - : . ‘

P : , l997""““..; ! )
v ) . '.:"- , ) o v '
2. This scheme will come into lotce with effect fiom 1.6.1997.
N ' - !
3. _ This schcmc is 1|)p||<,pb|(, to the seasonal klml'v s in cmployrncn( on (he

i

" . "woﬂ\chargcd eﬂa[)lmhmcnt of the. Central Witler ((nnmmmn oh the dale of

commehccmeul of the :chunc .'mq who cnnlmm, to be sn”ch'npkiytd and have tendered

~a Minitmum of 120 days cnnhnumls service: or such persons who were enga[,(‘d any lime

(]lhmg the preceding one year and have u,ndc:(d A it of l?() (lnys continunys

- setvice in Hml yedr.

. i
4. Definition 1 Seasonal khal: asis are unskilled persons employed% vear to year (o

ltieel !hc reduireimeils during the monsoon season for 24 Immq observation of river

gdllges for the: m:lrpo':.cq of flood lorccm(in[, clc. Generally (h( y are unployed (llumg the

mohﬂnq from func/'u’y to Scptcmbcr/Oclobcr whcn the mom«mn i \cly ncuvc
pml of l<h||um ‘in wml« !mlpcd :

They ate

bdl(] nl. lhe mm’llnum in (hc scale of pny ()F the

'cslnblmhmchl : ‘ o R ‘ ',1_. .

(1) © Téinporary s(utus will lx, umluu,d on 'I” (hose sc'mmml klmhsis’ ehpaged -

~on workcharged st 1Hn<lm1( :n nrllv(, Cerilral Wi 1lu Commission on the

date ofconnncncuncnl of the %lu me or any time dmmp lhc ptccedmp

.|y< cnnhnumls 'icrvnct,

,one ycnr and have rcndcw(l A miniinum of 120 d;

préceding such date.




(ii)

{iii)

0.

Conferment ol temporary stafus does notanfomatic llly imply that such

‘seasonal klialasis would be appointed on the workcharged estabhishment.

on regular basis within any fixed tlime frame. Appoiitment to

W()rkch.nbul"" tablishment on regulir basis will be subjctt to the
provisions of the schcmc and o their mltslymg the conditions ptucnbcd -,
in the rccrm(n,ucu-ll ‘puidetines and bcnm; I(’IH(IL’( 1t by the compclull
sclectibn coimmitiee and in their tur as per their seniority maintained

under the respective uwlc/llcld uffice.

Conferment of temporny status on the workeharped seasonal khaliaia
\

concerned will not involve any change in their dutics and responsibilitics.

The cnps \g-cmuv( will be on nu.d basis and payment will be made as per

clause (1) of !lm scheme. ™ Such lcmpm'uv cmploycu would enjoy

temparary status only Tor and during the |)um(| of their engagement They

may be deployed anywhere within the recruitment uniVlerritorial circle on

the basis of availability of work.

Temporary status will entitle the: workeharged scasonal khalasis to the

- Tollowing bengfits during the period of their engagement:

(i)

(i)

(i)

Wages at the minimum of the pay scale for a corresponiding regular

workcharged viticial including DA, HRA and CCA.,

| ;
i

Beielits of increments al the same rale as spplicable to a workcharged

cmployee would be laken into account Tor calculating pro-rata wages lor

every one yeie( 12 nionths) of service subject to performance of duty (dr-

al feasl 120 days inithe year lrom-the dale of conferment ol temporary.

stalus.

o f
R :

Leave entitlement will be on a pro-rata bagis al the-rate of once day for

every 10 days oF work, Castal or any other kind of Teave will not be



: D Wt

| - .
. ndlmsslhlc They will .ﬂso he allowed to cnny Imw.ml Ilu, lc.\vc ’N their -

cr(.(lll on iheir rcguldrknlion aul)lu.l o a m.whnum lmnl of 24() days. 'l:f'i.
*They will not be cnhllcd io the benelits of uu,nshmcnl ol' |cavL oin . '

termination of service for ahy reason or.on lhctr qutllmg scrvucc

. . . .
. . ' A

(iv)  50% ol the suwu mnducd undet temporaly status wmll(l ln. umn(ud for

the purpose nfwmcnu,nl benefits alter Ihur e -ul'm:'ntt(m
Cy , I
(vY Aficr tcndum;_, nnt l(.« thin lhrec years umhmmm wrvtcc aller

‘cofferment of lvmpm.ﬂy <t:\|n~ the \\mk(,lmlu.d «(‘ mm ll Umluxls would
he treated on par with regular \vml\g,lmtg,c(l unpln) ves tor the |mr|mw. of
cohlrlbu(mn o lhc (ocncr.ﬂ l’mvnduﬂ Fund and wmll(l also rurlhu b
cliggible for the grant of |L‘§|l\"l| /\dv'mc,c I I(md '\dv,mcc on fthe same
conditions ns are applicible to rq,ulm \%'orkdmrpu! cmploycm pmvtdcd

they furnish two surctics from pcun.)nenl (Jovunmut( %rvanls ol their

Department.
(vi)  Until they arc regutarised, they would be entitled to Productivity Linked
Bonus/Ad-hoc bonus anly, as admissible undee Gavernment ol India

Rules. N SRR

7. : No bencfits other ihan those ﬁp&.uhul 1|mv<, m!l hc .|(lmw;ll7|c to

)
wurkclunu.d seafonal khnlasis with temporary status. However, i any, “additions|

l)cncrh nrc adimissible to such workers warking in Industrial Tis I.|hh..hlm.nl in vicw of’

|)|ovts|on< of Industrisl Disputes Act, they shall continue (o be admissible to these

cmplovees.

8. o lc&npomr)r stntus docs nul debar d|<p<,n~'.m[, witl ﬂu, scrvices of 2
\vorkclunpc d scazpnal khatasis in case of mlwumdm( aﬂu ﬁ)llnwmg duc proucdurc as

in llm_cnscnl'u refular \vmkcljnr[:cdcnn’)lnycc, S L L .

'
. .




T —

. . f s . e . y . ':‘i‘"n‘:

9. - espite conferment of femporary -:(nlm the w-n'n:;cs ol the wmkclmr;!ml
sensonat khalasia vy be dispenged with by piving n notice ol o numlh in \vulmu m the -
cvent of thicre being no wmk or'othernwise, However, wch unpl(w(, wilh lcmpm.uv

slalus can also quit service by giving a wrillen nohc “of one month, Ihc wages for the

hatice pumd will be pay'\hlc only for the d.lys on \\hl(.ln cuch \Vnrkus is (.nu:\(,cd on e

\'()l"(

i .
LI
' - L

’ ’ 1

o, . Procedure for lillin'g up of posts in workcharged establishment on regular

basis: 3
i
: . ' (iy  Only lhosc vae mvcic': in regular w(n;kclui\rgcd posts which are filled by
- direct ~rccrmlmcnl‘1m respeclive offices will be filled up from such
workchntped  sepsomal  khalasis with "i’utuitnr:ll')-’ Status' on
SCni()rily-mm-lilné;\'s basis, maintained under fc:;pcc!ivc circle/ficld
“ofiee. For :\|y;)()it1ithﬂl to \\-'m'kch:h'gcd cetablishment on regular basis,
the effective dinte of seniority will be teckoned from. the dite of the year
from which the scasonal khalasis arc co’nl.inuuusly hcin[;' engaped for al
o least 120 days every year, the eligibility year being the initial year wherein
' | the employce c(nni)lclcs the required number of days of service. The
seniorily of sc:lsgm:inl khilasis will |)<:,mn.inl.nin(:(|, separately circle-wise,
, . ' .
(iiy Al clipible scasonal khalasis. will be _cm‘tsidulrc(l for empanclment fot
. posts on \\:mkcljn.'tr’;"lc(l c.':luhlislnm'.m. by n duly congtilited Screening,
M (j:()ltll\lilicc \\"li(‘il will assess the suitability of such ¢mployees,
. . i

(il) ~ No such employde \Il.l" be considered clly!l)lc lor '|p|mmlmcn| to posts

-in workcharged c<lnl~:l|~4lnncn( unless he pm.xux cduc'mmml and mhu

qu.uhhwlmm and pass sueh lest(s) as |7rv-.u||)cd in the Recruitinent Rul('

for the post: ln'lhc cnsg of illitcente \\'mkchm'gggl seasonal kKhalasis

conl‘cm:d‘lcmpm':.n'y status or those whii il lo-Tulfil the minimum

: qualitications prescribed for (he post, regularisation will be considered

t



ouly against those: pmls in regpecl nl which literacy or' a minimum

academic quuhhcminn will not be o requisite cnn(lulmn

.0'
\'z-

A g
(iv)  tn order to be clipible, a scasonal kKhnlasi moust Gal1il (e mmliliun ol
upper age limit ns prescribed in the relevant Runnlmun Ruleq For this

‘purpme he will be dllowcd al.,c rclma(mn o lhc u(cnl of conllnunUs

© - service rcmlucd by hlm as sulsonal klml:m l ‘or, ducmmm;, (hc d.llc ol

" birth the crileria laid (lowh nl Atinexure A shall b(. ()lnuvcdw'

(V) .lic s'rould be mcducn”y fit for the post for \vlm,h he is (,miSIdercrl lor
nbsorplton/rcgulnrma(um Ie should be got mcdlc.nlly cwnnmd al the

Mnc nflm m“ml :uppmnhm,nt by the competent medical autharity.

CAvi)  The clmmclcri\ml untdeedents of such employee shall be verificd from the

campetent mithority i the Hhine of his initiel nppointinent

-slu}lf exceplt fm wm|Jus<lmmlc umminlmvnlq will lu, duone Iull cllgthl(,

scasonal khlasis \wlh the rcqum(c quu”hcalmm 'm, .wul.lblc in tha

circle o fill up the hmls in quulmn
H
. N ,
.. . On regularisation of workcharged sensonal l\lml.ms with lunpm'lry slatus,
ne rectuilment shatl be made of any scasonal/casnal or ad- lm(, unplnyw iti his p'.nu-

“|le slmll be wmpl('(c ban on appointment of lrc:h qczmm'll khal: ms umml l.l’)mm-ls

nnd udl- |mc khnl.m

|2 . Mlnhhy of Waler™ Resources i ¢<)'|c|ulli|:(i<n|' .\vv.n'l.h nppmprmlc

. [

chnl(mcnh/Mmhiﬂcs nf(mvcmmcn! uflndl a will ll.wc the puwe'r (n mnl\c mncndmcnt

or relax any: M the pmvmmn in the schente that may be unmdvlul necessiry fiom time

{0 hmc.

(vii)  No rectuitment in nny Hu lee hum open mmlu( lor wuulm wml\c lmtnml




Annexire-A

o tltcrin fm (’c(crmmmu the dnf(- of bir ll) for rmi«:idcring l'l(. clnuNnINy of o
sensonul khalasis for the pur posc of his ,llnmplmnlnmmlu(m(-n( in n post in
w mkc'vmgcd cc(nhlmhbncn( in the ¢ cntlal Wnlci Commission, =

'

T thc cise nfa lt(lcmlc woul\cr the (Ia(c of lnrlln mcn(ioncd in his

M;I(rtcul.mmt/aduml Leaving Cerlificate is to be m,ccplul as his d'nt(. of birth and

rcumkd in the .S(.rvtcc Roll. In the case of an illiterate worker he is r('qmrcd to produce

some dmumchlnry evidence, i uvmlnMc ¢.g. an cxtmu from the Mumcm.\l Dirth
Register, Baptismal Certificate, cle. Where no “such prool ’l\' uvmlul)lc the waorker, on
enteripg service, should declare his dite ol Imlh Mm.h shall not ('!ﬂcl from nny
declaraiion uprcsqul implicd made for any puhhc purpm‘.c hefore cnlcnn(, 3 inlo service

iiv Central Water Commission. “The declaration should be signed by the persori and

nttested by . wnnccs or if the person is illiterate, his thumb-i unprusmn should be tnken

i the presence of literate wiltiess, whose signnture should ulso he taken,

2. When the \(. i .m(l the m(mlh of birth are knuwn lm! nnl lh(, exacl tl.tlo

}hc 16th or the month shall be treatdd as lhc date of lnrlh .wml.n!y, when the exact

month is nal knowh bt the year Is anty kiiown, the date of birth should e taken as Ist

lnl) ol the vear,

.

J. , When o person critering serviee is unable to give his date of birth, but

gives his age. he should be assumed to have unnplucd the st uul age on the dare ol

altestion c.p. i herson cnk.rs service on st April, 1983 and if on that dulc his age iy

Rlnlul to'be 20 years his dn'c o birth slmul(l be taken as 15t /\pul 1963,

4. . Where the pcrwn wncum.d is tnable to statc his ape or !llc‘ age slated by

him i r*lwmus-ly incorrect, it should li(. got nssessed lvy the Medical Ofticer.and the.nge

so nssessed entered in his recard of <c|wc(, in the manner described albiove, The date of

-:lnrlh 'Jmuld also be writteir in words nml attested under the signature and stamp ol the
s tot . :I :
‘s lon
N

\ ' :



5.

Divisional Ofticer. -

The date of birth (lC(‘.'?I.I'C('.' by the Government Servant and acceffied by the

appropriale authorily shall not be subjected to any alteration. A change in the dale of

birth of Government Servant can be made with the sanction of the Ministry of Waler

Resourccs, il .

{(a)

b

(c)

.
'

A request in this regard is inade within § years ol his entry into the Government -

Service,
It is clearly. established that genuine bonafide nistake bas oceured.

The dale of birth so altered would not make him incligible to appear in any
School or University or Public Service Examinations in which he hagd appenred
for enlry into (ht Government Service or the date in whicl he entered

Governmenl Scrvice,




A

m/ Aﬂmexum-_\gl'

(9 SINANCIAL YEARWISE DETAILS OF CASUAL ENGAGEMENT OF SMT. CHITRA
*f#INﬂUTSINCF HER INITIAL APPOINTMENT ON 14,01.92 TILL 06.11. g;gk

(4

- e m e wm WD we M ma e % S em es @ e " as wm = = = e = o

.-—-1.-’-..——————-—————---.—-..—.._—--.————v

1991-92

1992-93

1993-94-

1994-95

1995-96

1996-97

prrdod
rom To
14.01.92 28.02.92
02.03.92 30.03.92
01.04.,92 128.06.92
30.06.92 31.08.92
02.09.92 29,11.92
J
01.12.92 27.02.93
01.03.93 28.05.93
© '31.05.93 27.08.93
. 38.08.93 31.08,93
01.09.93 26.11.93
29.,11.93 25.02.94
28,02.94 -

01.03.94 27.05.94
30.05.94 26,08,94
29.08. 94 24.11,94
01.01.95 22.02.95
24.02.95 28.02.95
01.03.95 23.05.95
25.05.95 21.08,95
23.08.,95 10.11.95

12.11.95, & _
14.11.95 '31,01.96
01.02.96 10.02.96
12.02.96 29.02.96
01.03.96 09.05.96
11.05.96 07.08.96
' 09.08.96 05.11.96
07.11. 96 03.02.97
os 02.97 28.02.97

No. of R halNgH
days -9
46 At Consolidated Pay‘
" ., 'Rs. -570/- P.M..
29 - =do-
89 ~do-
63 ~do-
89 -do-
89 ~-do-
89 ~do-
89 -do-
02 . - =do-
87 At Consolidated Pay
. Rs. 750/- P.M.
89 ~do- (
01 ~do-
88 - -do-
89 ~do-
88 -do-
36 , ' -do-
‘53  at Consolidated Pay
: Rs. 840/- P.M.
05 ~ ~do-
ab ~do-
B9 ~do=-
88 ~do-
80. ~do=-
10 -do-
18 At Consolidated Pay
: Rs. 900/~ P.M,
70 : -do=-
89 ~do- _
89 ~do- 59
-89 . .. =do-1{
24 ~do- /<£ﬂg

E



(e 2 00n) -LT -
O | ~ 1%
f7-98 01.03.97 31.03.97 31 In scale of Rs.750-940/~(P.M,)
/ 01,04.97  01.05.97 31  In scale of Rs.2550-3200/-(P.M.) .
03.05.97  31.05.97 29 ' -do- |
02.06.97  28,08.97 88 ‘ -do-
30.08.97  26.11.97 89 -do-
28.11.97  24.02,98 89 . -do-
26,02,98  28,02.98 03 : -do-
1998-99  01.03.98  25.05.98 86 -do-
27.05.98 21.08,98 87 ~do-
24.08.98  20,11.98 89 ' -do-
23.11.98 26.01.99. 65 -do-
29.01.99  19.02.99 22 ~do-
22,02,99  28.02.99 07 . -do-
1999-2000 01.03.99  21.05.99 82 ~do-
24,05.99  20.08.99 89 : ~do-
23,08.99 - 19.11,99 89 ~do-
22.11.99  18.02.00 89 -do-
21.02.00  29.02.00 09 ~do-
2000-2001 01.03.00  19.05,00 80 - _  =do-
22,05,00  17.05.00 88 -do-
19.08,00 15.11.00 89 -do-
17.11.00  30.11.00 14 | ~do-Granted Temp. St a-
01.12.00  28,02.01 90 o x;fgéZﬁéé/égg?
2001-2002 01.03.01  31.03,01 31 -do-30+04.2001.
01.04.01  30.04.01 30 -do- —
01.05.01  14.05.01 14 | -dom-
16.05.01  13.07.01 59 ~do-
16,07.01  12.09.01 59 -do-
14.09.01  11.11.01 59 - ~do-
13.11,01  10.01.02 59 -do-.
12.01,02  28.02,02 48 . -do-
2002-2003 01.03.02  11.03.02 11 -do-
13.03.02  10.05.02 59 ~do-
13,05.02  10.07,02 59 —do-
12.07.02  08.09,02 59 ~do- .
10.09.02  06.11.02 58 ~do-
8-11-02-  T7A2-02 3o —— oA ST 8>
(o2 —02 ¢ y-03 0 %’A—ng i
lo-{~ 02 2g_/— 062" $0 a( /f/m-/M-CA/ .

Certified that the above information have been checked from
Fixed Charged Register and found correct,

o —
e
; (////’?;;IIIUL/’;
( P.C. BIST ) K
315 [9 .

~ ASSISTANT) D#U

NEID-III, CWC, ITANAGAR-

* %k ok
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. ‘,l‘ - « 4{ "
U Anmexure vl
. ‘ ~ .. G \ " ._ﬂr,
3 50~ S
<« e .
Covernment -of India. =

Central Water Commission

Nyuk chrong Inve.Sub=Divn. _ .
"~ ""D.NO.E-88(I). Jang Bazar line

Po.=Jang Dist-Tawang ( A.P.)

' -\ 2L : : ted..19-4-02-
No. NISD/CWC/Jang#5/Vol-1V/02/434, ) Dated ,
‘ R oL
TO - » “ ”‘,. | e - » W ‘.‘, ;f TR
The Executite Engineer ' @ ) 07
(. - North® Eastern’ Tnve,Divn-N6tIIT <" -
- . ;z:;¢Céntralqﬂaté?;pdmmisgign;; i, P
P oo Ttamager’(ARs) Tire¥. Gy Ptk T
: R SO U R ST A
i Sub:/ ! . .= Regarding QXten51°mW°fL§e%Vlce*QﬁDSmt;Chlira Devi,
b Casuczl Xhalasi. T IR
i Ref »-EE's letter No.NEID-III/Adm-5/2552553 dated,13.5.02.
; sir, TR S

o . PR

With reference™to the,sEove” mentisnéd Letter the
service of smt. Chitra Devi,C/Khalasi ist.to ‘be ‘extended for.a
perind of 59(Fifty nine days) in the intrest of Govt. woxks.

st

It is theréfaré requested that an 3°br0651 ipvrespect

‘of_smt;chitra Devi, may please be accroded. The Scale, period
and chargesble head is Felow. :

ﬁgge_& Qeiignatinn _Pay “‘f"‘ﬁ;;{gg~~~----EE:EEZE-_-_._,

Smt.Chitra Devi Rs2550-300 12702
C/¥halesi in scale.. ToO

, Jang .
- 8=9-02. " (VW.R.D.project)

T A P s s P B gy, e gy e

Cuest House 2t

This is for favour of information angd necessary acti-n.

Yours faithfully,

( M.Thomas Vorchese.)

L]
e WO i - e, Yme e i w o ———

ASSISTANT ENGINEER
N.I. SUB DIVISION -
CENTRAL WATER COMMISSION
JANG-790 104 (Ap,)
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o Armexure & viy -~

Fax No * Q360/203510,

. r\“. ‘ o Mave ruaent 20 Tnela 7

A R - ‘ : central vatar Conn leslon

A S s W Lee of the juelatant Hnalriex
Cé ‘ S Hyuk choreng TnveRubeMvo.

: B S Leedanai i Ldpte Lavinaid Laakl..,

O -NI'.’S,‘I%'__(’T:‘IC‘./Jdn‘g/'f.'i‘/t‘.n/.‘(f'?./ | CDated the QUL tOct! (1,

The Grecutdve Rhglnesr,

North Rustern Inv.idvn _

Coantral Water Commis xinn.

P.DNo~lad  Chilupy: Thonag =@l l 1, (4. P}

g T e Regarding Re Pretentatlon of gnt’' Chltra Tevi
SRS A c/Khalenl. ' o

. T A with roference to ‘the Telephond e Dlseacusalon: :
Dun DB LR and 0901002, It Lo to dnforn you thet grt Chites Devi
i /khalasiiihad riot heen ‘;{ven any ie-fresentatdon to thia office '
1 orith thasExecutive Engineer Mt Il L/ ewa/Ttenngar through this

Jrofficeiragarding her apiointment as Temp Status khalas! on Q27007000

o} v

X st
3

) Ao . e ) o
3 . 'All the office records l.= Dlary Reglster, DQQH&(L“

i reg r,%Concerned files .from!'2000 to till date were checked.
17 3¢74s found that She given One ie~DPresentation dated 6/12/2000 and
't the same’was Disrwd inithis offlce oun 7/12/2000, and foxrwarder! '
the applicstion to the:xecutive Engineer, MNETOD-TIL, COVC,Ilunuagsr
vice this oflice lettar Not NIAD/CWC/Jang/%/2k/066 ) Lecl W/ /b,

o BReapt Lhin AN mere  Res Bredenlatdan racalved An Lhin offtoe v
@l Chitaw Devi Khalasd ‘Casuel 4

o™ 5 Yy
, N
e I :

!

This 1s for favour of infosmmation please,

. ' Mowrtys Talthlfully,

o _ P-4 :,
,,"~'f_. o . ‘\? . « NMeThomas Varahnse )
C Jye mgggﬁ : A&ﬂﬁ:.&fm_&,mﬂa r, .;
X, e -:lfbl ID' © 2/‘ )
f\, - ;i-"'a.'ffY ’ . |
\




